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Indo-Sgviet Scminax on Interna-
dw;s:l Law “'
5226. SHRI R.V. SWAMINATHAN:

Will the Minister of EXTERNAL
AFFAIRS be pleesed to state :

(a) whether Indo-Soviet seminar on
International Law was held in Moscow;

(b) if so, the outcome of the seminar?

THE MINISTER OF PARLIA-
MENTARY AFFAIP.S AND LABOUR
(SHRI RAVINDRA VERMA) :
(a) Yes, Sir. The Indo-Soviet seminar
on international law was held in Moscow
from June 27th to July 4th, 1977.

(b) The seminar on international law
was in the nature of exchange of views
at purely scientific and academic level
between the delegations of the Indian
Society of International Law and the
Soviet Association of International Law
and the Academy of Sciences on the
following subjects of internaticnal law:
(i) progressive development and codifi-
cation of international law; (ii) law relat-
ing to outer space activities; (iii) law of
international organisation:, and (iv) law
of the sea.

Seventh American Fleet in Indian
Ocean

<227. DR. BAPU KALDATY:
Will the Minister of EXTERNAL
AFFAIRS be pleased tostate :

‘a) whether the activities of the Seventh
American Fleet have recently increased
in the Indian Ocean;

(b) if so, the deta‘ls thereof; and

(c) what steps have been taken by Go-
vernment to prote :t again t the activitic: ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA) :
(a) and (b). The Government are
not aware of any significant incrcase in
the level of U.S. naval activity in the
Ind‘en Oczan.

(c) Under International law, nolittoral
state can object to the movement of
forzign war ships in the high seas. The
question of protest, therefore, does not
arise.
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Aglt._tlon Notice by All India E ngi-

néeting Employees Union Divisi onal:
- Branch, Ujjais o
5228. DR. LAXMINARAYAN
PANDEYA :
SHRI HUKAM  CHAND
KACHWAL :

SHRI SUBHASH AHUJA :

Will the Minister of PARLIAMEN-.
TARY AFFAIRS AND LABOUR be
pleased to s:ate:

(a) whether the attention of Govern-
ment has been drawn to the serious situa-
tion ar's’'ng out of agitation notice given
by the All India Engineering Employees
Union Divisional Branch, Ujjain in-
support of their demands; and

(b) if so, their reaction thereto ?

THE MINISTER OF PARLIA-
MENTRY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA)
(@) ard (b). Thz matter falls essen-
tially in the State sphere and has been
brougit to the notice of the Govt., of
Madhya Pradesh.
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Sanction of Amount to Patients of
Maharashtra under Employees State
Insurance Scheme

s230. DR. BAPU KALDATY :
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether under Bmployees State
Insurance Scheme in Maharashtra, the
hospital gets Rs. 12 per day per patient;





